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IN THE CENTRAL ADMIHISTHATIVE TRIBmlfi.L,JAIPTJR BEtJ:H,JAIPTJR. c9 
* * * 

Date of Decisi._jn: 1)6.03.1998 

OA 526/97 

Bham.,rar P-:tr, LTarradar, Railway Station Goverdhan, Distt. Mathura (U.P.) • 

• • • Applicant 

Versus 

L Union of India through the General Manag~r, Western Railway, 

Churchgate, Bombay. 

L. Regi.:.nal Railway Engineer (II) (Establishment}, Western Railway, 

Jaipur. 

2. Assistant Engineer, Western Railway, Alwar. 

CORAM:. 

HGN'BLE MR.G)PAL FF.ISHUA, VICE CR.AIRMAN 

HC•N'BLE MR.O.P.3HAR1'-'1ll., ADMIHISTFATIVE MEMBER 

For the Applicant 

For the Respondents 

G-R-D-E-R 

• • • RE:SJ;•:·ndents 

Mr .D.K.BhaL"d\-laj 

PER- H0N J ELE-MR • G~PP.L- FRISHNA 1 - VI~E-~H.~IRMAN 

Ay;plkant, Bhanwar Bar, in this application under Section 19 of the 

1\dministrative Tribunals Act, 1985, has challenged the impu9n-:d .:.rder dated 

lt:.6.97, at Annexure A-1, by which he was reverted from the r_: .. :.st c.f .Jamadar 

scale Rs.S60-E,Cn) (RF·) t..:· that .:.f r~ngman scale Rs. 775-1025 (RF·). 

:; 

::::. Heard the le:grned c.:,unsel for the applicant. The case of the applicant 

is that he was aprx.inted on 10.3.8.2 in the Western Raihvay ·=·n the pc.st ._:.f 

Jarnadar. He \-las transferret:J ·:·n vari.:-us -=··:::.:::asic.ns t.:. •rari.:ous places. He \v.3.S 

naje r:ermanent \-l.e.f. 10.3.87 and \·laS fixed in the pay scale •:·f Ps.:;6J-l~.,~uJ 

(RP). H:·vlever, respondent No.3, on 18.t5.So7, f.:.rcibly tc.:-.l: an affidavit fr.)lll 

the applicant tc. the effect that he is ready t.:. vlvrk as G:mgrnan. •Jn the 

basis of that affidavit, the impugned action was taken t.y the resr.ondents and 

the same is assailed as teing arbitrary. 

3. The learned ;:.:.unsel for the applicant has dra\m c.ur attention to the 

representation made by the applicant, at Anne:·:ure 'P.-2, dated ::.6. 7 .·~·17, \·kdch 

is pending consideration. 

4. In the circumstances, we disr:.:.se cf this application, at the stage of 

admission, with a direction to rest:-:·ndent n:-.• 3 to decide the applicant's 

representatic.n thrcugh a detailed er,~aJ:ing order .:.n merits meeting all the 

points raised therein within a period of tvTo months from the date c·f re•:eipt 
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of a .::opy of thie C·rder. · If the applicant is aggrieved by any decision taken 

on the representation, he m:ty _file a fresh t)A. Let a •X·PY of the i'J'fl._ and. the 

annexures theret·~ te 

(O.Pw) 
ADM,MEMBER 

VK 

' 

sent to respondent no.3 alc.ngvlith a •-:.c.p-f of this order. 

Crta~al-f · 
(GOPAL KRISHNA) 

VICE CHAIRMAN 
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